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IN'%HE CENTRAL ADNINISTRHTIVE TRIBUNAL, HYDERABAD BENCH AT

p HYDERABAD.
¢
| 0.8,No.347 of 1989,
}’f » | Date of decision: 30-10-1989.
t Between:
",
L C.Balreddy. . Applicant.
,‘ VS-
Union of India represented by the
Secretary, fMinistry of Communi-
cations, New Oelhi and tuo others. Respondents,
!
Sri T, Jayant, learned cuunsel For the Appllcant
: ' , Srl N.Bhaskara Rao, Addltlonal Standing counsel fof
. Respondents :
“.t ' S Posonnetidan o Loo Cotirnss zéew/'? 3

CORAM :

Hon'ble Sri B.N.Jayasimha, Wace~Chairman,
. Hon'bls Sri J.Narasimhamurty,Menber(Judicial)

Judgmeant ‘of the Bench deliveresd by
Hon'ble Sri 8.N.Jayasimha,
Vice-Chairman.

.
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The applicant filed this'appiicaﬁion aggriaved
by the Orders of tha)Senior ?upeminténdent of Post Offices,
Hyderabad South East Dn., Hyderabad, in sélecting the
3fd respondent in preférence to him for the post of
£ED Branch . Postmaster, -Nazdik Singaram‘B;D. on reqgular
basis,

The applicant states that his Pather hag served

as ED Branch Post Master Nazdik "Singaram 8.0. on regular

basis for a periogd of 17 years and tendered resignation
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for the post as hg was appointed as Village Assistant,
The aphlicant was appointed as £D BPf in his father'é
place on provisional basis with effect from 1--11--1987.
The Senior Superintendent df Post Offices, Hyderabad

i

Sputh Fast Division, the 2nd respondenﬁ)by his

Memo dated 26=~-4--1988notified the vacancy of Nazdik

Singaram B.U., inviting épplications from. the eligible
candiﬁates for seiection ﬁo thé said post. The
applicant applied for tﬁe post and SEVEral others
also applieé for ths said post. Thersafter the
Assistant Superintendent of Post Offices visited

the village and verified the origiqal certificates pf
all the candidates. ' Tha applicant says that *
according to his knowledge, thd ﬁssistant Super-
intendent af Pos? QFficgs recommended the case af

the applicant on the basis of the certificates.
HOUEVE;,thEIZHQ respondent did pot'pass any
selection orders_in the matter for a long time.

The applicant caﬁe to know that ths abovementioned
notification was cancelled as it was issued even

before accepting the resignation of the previous

Bran€h Post Master and that Respondent No.2 decided
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to issud aﬁnther notification in sgpersesgion of the

said ﬂnti?icatimn. - The 2nd respondent issued the

second notification on, 19=-1=~18989 inviting applica?ions

Prom eligitle cendidates for se]_.ectiun to the said

post of ED BPM Nazdik Singaram 8.0., The applicant

submitted his application in rESpbnse to the said Netifi-

cation., He bamé.to know Ehat only one more candidate

viz., Sri D..Nar‘asimha the Sarpanch of the Village_' applied

faor the post and that Sri M.Anjaiah, the 3rd respondent
who ,

herein/uas'une of thé candidatéé applied for searlier

noti?icatiun'dated 26-*4-f1988‘did not submit his

applicstion Por!the 2nd notification, Hoeever,

the 2nd respondent selected the 3rd respondent by the

_impugned order dated 13--4~-1989 on the basis of the

application submitted in response to thda notification
¥

dated %Bx%k«%888 26--4~--1988 which has been supersedsd

by the notification dated 19--1--1989., The applicant
i

conténds, that it is not open to the respondents to

selectigf on the basis of the earlier notification

sincgé it was cancelled and a fresh notification was
issued.

The respondents 1 and 2 filed their counter.

Respondent No.3 also filed his counter.
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We have heard Sri T.Jayant, learned counuel for thé

applicant and Sri Bhaskara Rao for Respondents &RE 1 and 2

and Sri Parameswvara Rao for Respandent No.3.

The main contention raised by Sri T.Jayant is that

after having issued a fresh notiﬁicatipng the selection
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$ould be confined’;;f&:pefédnéﬂUhﬁ;hadf;@phxiéd Tl

in response to the fresh notification issued on 19«1-1589

Sri Parameswara Rag, learned gum counsel far Re3
stales that the 2nd notificution was issued without giving
any wide publicity and also that thare uas a collusion

between the épplicant and the Assistant Superintendent of

Post Odfices. He also statss that Respondent No.3 has

averred to this fact in the counter filed by him.,

Sri Ashok Kumar for the Dspartment stataé that in

responss to the Pirst notification dated 26--4--1388

11 applications uere rece1Ved)gngiéégdnéxargw;;ﬁv
f@grthégﬁiﬁgéaf}Forhcancellation of the first notifi-
cation. No reason has also been given as to uwhy

aftor issuing the 2nd notification, the Departmant

ONVﬁ&PQA, . )
had- eReaen the applications received in response to

thé notification dated 26--4-~1988 andt@}@éégdga;iﬁfE:ALE;
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The allegation made by r55pondent No.3 that there

was collusion beﬁueen the Assistént SUperintendenf of

Post Offites and‘the'appiicant has also not begn rebutted,

It would thus beer seen that the entire procedure adopted

by the Dabaftment is arbitrary and illegal.

In 'the circumstanées, Qe direct that a fresh
notification should be issued calling for fresh applicatinnsl
and selettion be made afresh after coﬁsidering all the
persons hho.appiy in response to this fresh notiFicatioﬁ.

With these diredtions, the application is disposad of.

There uill be fio order as to costs, /A//%g,ﬁ
N -

(B.N. ]AYASIMHA) L | (J.NARASIMHAMURTY)
Vice-Chairman Member (Judicial)
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To:

1. ThB‘Sacratary,(Umion_of India) Ministry of Communi-~
‘ cations, New Delhi-1,

2. Tha Sanar Superinteddsnt of post officss, Hyderabad
sguth East Divisien, Hyderabad-500 027,

3. M,Anjaiah S/o Sri Alwalu aged 25 years (ons of the
applicants to ths post of BPM Nazdik singaram B,0,.
to the 1st notification) at Nazdik singaram B.0,
Yacharam 5,0, Rangareddy Dist,

4. 9ne copy to Mr,T,Jayant, Advocats, 17-358, Srinagar C°1°“V'
Gaddlannaram, PET Cclony p.0 ,Hyderabad-500 660.

. 54 Nna copy to "Mp 3. Ashok Kumar, SC for postal Dspartmant, for -
RR 1 and 2.

Be Gna cepy to Kum,N,S5hakti, Aduocate, 1 -1-745, Gandhinagar,
~ Hyderabad-500 380. °

7. Ons spare copy. |
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